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S g‘f?ﬂ.

clause (iv) of clause £23C){(of
1961 (43 of 1961),
- ® Institute of Rural fanagement, Anan

said sub-clsuse for the asasesment ys
subjesct to the

{£) the assssses will apply its incom

(11)

(111)
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In exercise of the powars conferred by sube

Saction 10 of the Income-tax Act,
the Centrsl Government hereby notifiag

d ¥ for the purposs of the

ars 1993-94 to 1995496
following conditions, namalyse

? i holl stvily to e "
ar lication, wi vy and axclusiviel 0 the
objects for whidh 13 i) sctabl ished,

the assessee will not invest Or deposit Its funds
(othar than voluntary contributions received and
malntadned in the form of jawellery, furniture mtc,)
for any pariocd during the previgus ypars rolevant

to the assasement years mentioned above othoruise
than in any one ur more of the foms or modes
specifiod in sube-section (5) of Section 11

this notification will not a3ply in relation © any
income being profits and gaine of budlneus, wless
thm business is incidental to the attainment o the
ubjectives of the assessas wnd sspsvaty books gf
accounts ars maintained in respect of such businamss,
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{ Ho K, CHOUUHARY) .
UNDER SECRETARY TU THE GUUT. uF InOLa,

4903 (F.No.197/122/56-1 Tiul )

The fanager,
Covernment of India Prass,

fing Raad, Hayspuri Industrial Area,
(Near Rajouri Garden)

s Haw Delhi,




